IN THE CENTRQL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
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0.A. No. 844/940 ‘Dt. of Decision ! 20.7.34.
Mr. $. Dharmapuri - S .. Applicant.
Vs

1. The Sub Divisional Officer,
Phones, Nizamabad. :

2. Tha Telscom District “nginser,
Nizamabad.:

3. The Chief General Manager,
Telecommunication,
Doorsanchar Bhavan,
Hyderabad. - .+ Respondents,

Counsel Por the Applicant : fr. ﬁLUenkétesuara Rao

Counsel for the Respondents : Mr.’rpsf@;kﬂgFaﬁf_mﬁzFﬁmﬁ*@QSC-

CORAM:
THE HON'BLE SHRI A.Y. HARIDASAN : MEMBER (JUDL.)

THE HON'BLE 8HRT A.3, GORTHI : MEMBER (ADMN,)
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0.A No. 844/94. . of Decision : 20.7,94?

ORDER

I As per Hon'ble Shri A.V. Haridasan, Member (Judl.) |

The applicant yho was working as a Casual'mazdoor
from 1-9-86 to 31=3-86 to 31-10-87, 3-12-87 toc 26-12~89 and

from 3-2-88 to 30-5-B8 yith intermittant breaks has Piled

. this application Por a direction to the respondents that

the applicant also may be en;istad as @ gagsual mazdoor in
tarms of the ipstructions of the Director General, Telacom.
It is alleged that the applicant filed th%%applica@ion coming
te know that gimilarly situeted persons who uefa retrenched
like him without following the mandatory provisions of tﬁa

4.0. Act have been persuant to the orders of the Tribunal

re-engaged. The applicsnt made 8 representation on 15.1.53

and this application yas filed finding no response thereto.

2. ' When the application geme up for admission, the
learned Centr2l Government standing gounssl, Shri Bhaskara
Rap fairly agreed that if ﬁhe cleim of the applicant

that he had randersd casual service is true on ygrifi-

cation of the records and if the same is found genuins

/Lﬁggﬁﬁrttiﬁg—%ae%h the ciéim of the applicant for inclusion

in the register of pasual mazdoor despite the delay and for

N

engagement in his turn will be considered sympathetically.
MC@@M g /erm.\

3.. In the result, ye admit this applicationfgith
a direction to the respondsnts to verify the claim of
the applicant regarding his casual'angagament with

reference to records.in their possession, and if his
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claim is pound genuine to include his mame in the list
of casual mazdaors at the apprepriate place and to sngage
him Por ecasual work, as and when there is work in

prePerence to his juniors, There is no order as to costs,

!
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; (A.\. HARIDASAN)
MEMBER (ADMN,

MEMBER(JUDL. )

- s W mm oae e ok =

(Dictatad in Open Court) y
- ﬁ)yﬂﬁ/ 25 ’7"'3 "1;, { ———
DERUTY RnGIST?HR(J)
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Copy to:
1. The Sub Divisicnal 0fficer,
fhones, Nizamabad.
2. Tha Telecom District Engineer, Nizamabad.
3. Yhe Chiaf General Manager, Telecommunication,
Doorsanchar Bhavan, Hydsrabad.
4. One copy to Mr.¥,VYenkateswar Rao, Advocate, CAT, Hyderabads

5. Cne copy to Wr.ﬂM 7 Kas Won Roa, 6T AT, Hyderabad,

6. One copy to Library, CAT, Hyderabad.
7« One spare copy.
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THE HON'BLE Mﬁ.ﬂ.U.HARIDﬁSHN:MEMBER(JT//
AND

THE HON*BLE MR:A,B.GORTHI + MEMBER(A) o~
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AdRitted and Interim Directions

sed of with dlrestlons.&ﬁ{iLﬁi*‘”qaf;;J

DismisseY.

Dismissed Ns Withdrawn.

 Dismissed foN Default. i .
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